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The.  God, , Daman and Diu Vitlage Panchayats Regulation 
. -  mendmea meat) Bill, I974 . 

_further to amend the &a, Daman ,and VGlage 
Panchayats Reguhtirm, 196% . 

BE it enacted by the Legislative Assembly of Goa, 
Daman and Diu in the Twenty-fifth Year of the 
,Rewublic of India a s  follows: - 

6 

1. Short title and commencem T ~ S  ~ c t  
may be.called the Goa, 'Daman and3Diu 'Village Pan- 
..chayats Regulation (Amendment) Act, 1974. 

(2) It shall come into force at once. 

2. I n s ~ ~ o n  of new section 2lA. - 
After section 21 of the Goa, Daman and 
Diu Village Panchayats Regulation, 1962 Regulation 
.(hereinafter referred to  & the "Wgula- 9 of 1962 
$ion"), the follouripg ,section ahall be %- 

inserted, namely: - 
"21A. Allowan.c~s to members. -The mem- 

bers of a Panchayat (including its chairman and 
vice-chairman) may be paid travelling and daily 
allowances a t  such rates as may be prescribed 
for journeys1 performed by them in relation to 
any business of the Panchayat.". 

3. Insertion of new sect;ion 23,. - After section 23 
.of the Regulation, the following section shall be 
inserted, namely: - 

"23A. Power of Collector or other authorised 
officer to exercise powers of chairman. -Where 
the offices of both the chairman and vice-chair- 
man are vacant, the Collector, or such other 
officer as the ColIector may authorise in this 
behalf, shall, pending the election of the chair, 
man, exercise all the powers and perform all 

I . .  C . i  



a e  ,functi~ns and duties of the chairman under 
'- &'s'Regulatioii, but Ahall not have the right to 

vote in any'nieet5mg of k&e'Pmchayat.". 

4. Insertion of new seetion 31C. - After section 
31B of the Fhgulation, the following section shall 
be inserted, namely: - , 

"31C. Grants-in-aai@. - A Panchayat may, by 
a,resol,ution pa~p$~at its meeting and supported . 
by a majority of two4hip.d~ of the total number 
of its members, give grants-in-aid to any pf i -  
vate institution in respect of any of the matters 
specified in ehtriw (11, 13) and (4) of Item ,TT 
of the Second Schedule, or. in Item VI of pt5ie 
said Schedule : 

, b  a 

- .  ' provided that no such grant s h a ~ .  be given 
by the Panchayat out of any contribution made 
to it by the Gove~ment.".. 

5. Amendment of section 39, - In section 39 o f  
the  regulation, in sub-seutim (I ) ,  lafte~ elawe (g), 
the following clauses shall be inserted, namely: - 

" (g-1) a tax om dogs; 
(g-2) a tax on ~advmtisements other than , 

advertisements published in the newspapers~;":. 

. 6. Amendment of 'section 65. - In 'section 65 of' 
the Regulation, ih sub-section (2), in clause (p), 
after the words "fees for licences", the words ,''and 
pem5iisions" shall be inserted. 

7. Amendment oi Swdnd Sclledlda -In the 
Second Schedule to  the Regulation, after the main 
heading, for the brackets, words and figures "(See 
$ectioli 31) j ' ,  the brackets, words, figures! and letter- 
" (See sections 31 and 31C)" shall be substituted- 



The present Bill seeks to amend && &&ting pro* 
visions of the Goa, Daman and Diu Village Pancha- 
ya* R@t:&, W32; Under the existinig @mi- 
dons d the. & %@g.ticin tbwe is do -gm@isibn 
for payment of allowances to members of the Pan- 
chayat. F'urther, the Regulation is sill& as tb wha 
shall pr&Me svkr th-e meetings when the offices of 
both the chW&n:  sad vice-chairman are vacCiibt 
r s i M w & y ,  The ifW9tnt amendment ma& a 
provision for paymeax of allowances to members 
and also pmrvides thkt the Collectair or such &her 
 office^ as t l ~ ~  WfWw aU&&?&B s W l  preside 
over the mWng -in the b6f.h t M  oR&es of 
chairman and v i c w M w n  becoming v a 6 t  simul- 
.tanausly. 

2. T3he mi aisb sf32k"s to empbwer the Village Pan- 
cIray&k to @%% &&if& f&i:- the' phmotion d mkial, 
adrit%ti&fd Bad cK&dr$ a&iviti&. 

3: FWtHefj, me arii~ria&t:seek to em$ow&r the 
Village Panchayats to le'*'c-&ain t k e s  and fees 
in order to augment their resources. 

Financial 'Memorandum 

The pmposed Amendment ihvolves no financial 
implications to the Government. 

 emo or an burn regarding Delegated Legislation 

Ghme 2 d the Bill empowers the Govt. to hame 
mles prescribing the rates at which travelling and 
daily dlowances vay  be paid toi the members, iadu- 
ding Chairman and vice-chairman, of a Village Pan- 
chayat. 

Again, clause 6 0% the Bill empowers the Govern- 
ment to frame rules presmibimg the rates of fees 
that way be charged by s panehayat fw granting 
pmmiwions under f i t h e :  Act. 



This delegation isd only for enabling the Govern* 
meint to provide far pro&uraI details and is d 
normal character, 

Pana ji, A. B. S, UWA0NKA.R 
13th &@ember, 1974. ' Minister for Development 

Assembly Hall, M. M. NA'IK 
Panaji, Secretary to the UegiNatkve 

24th &@em&, lW4. kssermDiy of Goa, D~aman anud Diu 
, 

Administrator's recommendation miter sac- - - 
.tion 23 of the Government of Union Territories - 
Ad, 19631. 

In pursuance of section 23 crf the Golvlement of 
Union Terribfies Act, 1963, the Administrator sf 
the Union territory of ma, Daman and Diu, b s  
recaninended ID the kgLIa.tiw Assembly of h, 
Daman and Diu the introductim and considemtioa 
of the Goa, h a n  and Diu Village Panchayab R.eigu- 
lation (Amendment) Bill, 1W4. 

, . 



26. 
-tB - 

+ .  ,, * .Antre$rrre .Po33ill No. 16' of 1974 ' ' 

The Goa, Daman and Bin Village P a n r h o y a t i  Regulation (Amendment )  
Bill, 1974 

I t \  
3 ' .  ......................................................................................... 

-The Goa, aambri a d  d i u  ~ b g k  Pan&aya%s Regulation, 1962 , 

(No. 9 ot 1962) 

....................................................................................... 

39. Taxes which may be ihposed. - (1) Supject to the rules 
made under this % Regulatjon, a Panchayat may levy - 

- - 
(a )  a tax on the own&& & &cupiers of buildings; - 
(b) a tax on vehicles. other ;than-mechanic&lly propeued - 

vehicles kept wi.thin'th6 ju~isdiction'of the Panchayat; 
(c) a lighting tax; 
(d) a drainage tax; 
(e) a pilgrim tax; 
(f) a tax on professions, trades, callings and smploy- 

ments; 
(g) an entertainment tax; 
(h) octroi; 

I 

(i) fee's fo+ sale of goods in mapkets, melas, fairs and 
festivals; , 

(j) fee for grazing of cattle in grazing lands under the 
management of the Panchayat; 

(k) fees on cart-stands, tonga-stands and other public 
parking places; 

(1) fee for providing the watch and ward of c r o p  in the 
village; and 

(m) licence fee for plying of public ferry. 

(2) The taxes and fees referred to in sub-section (1) shaq 
be imposed assessed and realhied in such manner and a t  such 
times as may be prescribed. 
....................................................................................... 

I 
65. Power to make rules. -The Lieutenant Governor may, 

by notification, make rules to carry out the purposes of this 
Regulation. 

(2) In particular and without prejudice to the generality 
of the foregoing power, such rules may provide for- 

.......................................................................... . (a) 
- .......................................................................... 
- .......................................................................... 
- ........................................................................... 



(3) All rules made under this'Begulation shall be laid on 
the Table of the Legislative Assembly after they are made 
and shall be subject to "such mcdificatons-ss the Assembly 
may make during the Session in,whic$ they are laid or 
the sesssion immediately foil&&$ 
................................................................................. ......... 

- 
SECOND SCHEDW, . , - 

, - 
Mat&ers withiin the jurisdiction of Pmchayrts - 

........ ........... . . ......... - ..I.. : 
. ' \  

I[f - Public works ' 

................................. 1 - .................................... - . , ............ I ..........I............. 
. . -  .........*.. l...... ..*............. 

, '  

UT - Planning and Development 
........................................ 
(a) ................................. I - ............I...................... 

- ? . ................................. 
a 

.w- Administration 
, . ,  . ,  . 

1 ..: ............................... 
................................. - 

V - Social Welfare 
1. Relief to the crippled and the destitute. 
2. Construction of low rent houses to families with 

yearly income below one thousand rupees. 
\ 3. Preventive and relief measures in times of public 

calamity. 

4. Promotion of moral and social welfare activities : 
and encouraging and assisting voluntary organi- 
zations and other agencies engaged in such 
activities. 



V I  - Education and Cult- 
1. pmmotion of primary education and ~ s ~ ~ c e  ' 

in improvement of primw sch00ls. 
2. E&,ablshment add maintenance of par-, clubs. 

madas  and other places of reoreation for the 
villages, including women md children. 

3. g&ablishment and maintenace of libraries a d  
reading room. 

Awernbly Ha% M. M. NATK 
Pana ji, Secretary to the Legislative 
~4th September, , 1974. Assembly of Goa, Daman and 

- - - 


